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(vii) Budgetary support has also been 
provided to the sick fertiliser undertakings in 
the central public sector to enable them to 
sustain their production. A .statement 
indicating projects currently under 
implementation is attached (Sec 

below) With the commissioning of these 
projects, the annual indigenous production 
capacity will get augmented by 41.63 Lakh 
Metric Tonnes in the case of urea and 1.84 
Lakh Metric Tonnes in the case of Complex 
fertilisers. 

Statement Requirement of Nitrogen, Phosphate and 
Potash 

 

SI. Name of the Location Estimated Product Incremental 

No
. 

Company/  Capital Cost  Production En- 

 Cooperative  (Rs. Crores)  visaged 
(In          Lakh 
MTPA) 

1. Indian Farmers 
Fertilizer 
Cooperative Ltd. 
(1FFCO) 

Aonla 
(U.P.) 

960.00 Urea 7.26 

2. IFFCO Kalol 
(Gujarat) 

119.00 Urea 1.50 

3. IFFCO Phulpur 
(U.P.) 

993.00 Urea 7.26 

4. National 
Fertilizers 
Ltd. (NFL) 

Vijaipur 
(M.P.) 

987.30 Urea 7.26 

5. Madras Fertilizers Manali 487.30 Urea 0.76 
 Ltd. (MFL) (Madras)  NPK 1.84 

6. Nagarjuna Fertilizers & 
Chemicals Ltd. 

Kakinada 
(A.P.) 

969.98 Urea 4.95 

7. National Fertilizers 
Ltd. (NFL) 

Nangal 
(Punjab) 

50.00 Urea 2.14 

8. Rashtriya Chemicals Thall Phasc-I 49.00 Urea 1.65 
 &      Fertilizers      Ltd.Phase-II 93.00 Urea 1.10 
 (RCF)     

9. Tata Chemicals 
Limited (TCL) 

Babrala 
(U.P.) 

1251.76 Urea 7.75 
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National   Policy   for   Empowerment   of 

Women 

3239. SHRIMATI JAYAPRADA 
NAHATA: Will the Minister of 
HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Prime Minister has 
expressed his keenness to formulate a 
national policy for the empowerment of 
women to direct strategies for elimination 
of discrimination against them; 

(b) if so, the main points of the 
national policy; and 

(c) by when the same is likely to be 
announced? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRI S.R. 
BOMMAI): (a) to (c) The Government of 
India, Department of Women and Child 
Development has prepared a draft of the 
National Policy for the Empowerment of 
Women. A copy of the draft is annexed. [See 

Appendix 178, annexure a 78} The policy will 
be announced upon approval. 

Act   on   Public  Liability   Insurance   for 

Hazardous Chemicals 

3240. SHRI GHUFRAN AZAM: Will 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state the reasons 
for which the Act brought by the 
Minbistry in 1990—the Public Liability 
Insurance  for Hazardous Chemicals — 

and passed by Parliament in 1990. ratified by 
the President of India in January 1991, has not 
been introduced into the Insurance Sector as 
yet? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (CAPTAIN JAI NARAYAN 
PRASAD NISHAD): The Public Liability 
Insurance Act, 1991 has been gazetted with a 
view to ensure that owners handling notified 
hazardous chemicals takeout insurance policy to 
pay prescribed amount of relief in the event of 
death or injury to any person (other than a 
workman) or damage to any property 
resulting due to a chemical accident in the 
installation. 

The Act is being administered by the General 
Insurance Corporation and its subsidiaries 
since 1991. As per information made available 
by them, till date 6837 policies have been 
issued and an amount of Rs. 22.44 crore has 
been collected as premium. The Same amount 
has also been collected as contribution to the 
Environment Relief Fund. Relief paid against 
claims so far in respect of six accidents 
amounts to Rs. 16,000. 

 


